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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

SOUTHERN ZOIYE, CIIENNAI

Appeal No. 42 of 2o25 lSZl

Thiru.S.RAJA,

S/O P.Siddappa,

M/s Siddeshwara Enterprises,

Grace Royal Homes,

No. 45/3, Gobanapa-lli post and village,

Hosur Taluk,

Krishnagiri District-629O02

Mob- 9042404030

Email-Yashwanthraian.adv(@qmai]. com ... Appellant
Vs

l.State Level Environment Impact Assessment Authority (SEIAA),

Rep. by its Member Secretary,

No.327 Metros, 9th Floor, Anna Salai,

Nandanam, Chennai- 600 035

Email: seiaamstn@smail.com

Phone No. 044-24359973

... Respondents

COUNTER AT'FIDAVIT FILED ON BEHALF OF SEIAA - TAUIL NADU.

THE 1* RESPONDENT

I, A.R. Rahul Nadh, I.A.S., aged about 38 years, working as Member Secretar5r,

State l,evel Environment Impact Assessment Authority, Tamil Nadu (SEIAA-

TN) having office at No.327 Metros, 9th Floor, Anna Salai,

Nandanam, Chennai- 600 035 do hereby solemnly affrrm and sincerely state

as follows:

1. I am frling this counter affidavit on behalf of the l"t Respondent herein and

as such I am well acquainted with the facts and the circumstances of the

case from the records available in this office.

Iornber Secrctrry
tT^IE LEVEL ENVIRONilEilT MAGT

I"83SIEM AUI HORIIY. IAII, IAN'
Io lar,Ier6, $ Eoa,

btI,lhdrm,Crmrf,A, ll*-
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2. I state that I have perused the appeal and deny the averments arrd

allegations stated therein except those that are specifically admitted

hereunder and put the Appellant to strict proof of the same.

It is respectfully submitted that the project proponent Thiru. S. Raja, had

applied to SEIAA-TN for Grant ofTerm of Reference for the Proposed Rough

Stone Quarry over an extent of 1.50.0 Ha in S.F. No. 359 (Part) Hosapuram

Village, Denkanikottai Taiuk, Krishnagiri District, Tamil Nadu vide online

application no. SIA/TN/MIN /533272 /2025 Dated 09/O4/2O25. "fhts

project is covered under Category "B 1" of Item 1 (a) "Mining of Minerals" of

the Schedule to the EIA Notifrcation, 2OO6 as amended.

It is respectfully submitted that the proposa.l was placed in the 564th

meeting of SEAC held on 13.05.2025 and the Project Proponent made a

presentation through his consultant during the meeting. Based on the

presentation and documents submitted, " the SBAC noted thot the proposed

site

i)From kml uiew, the National Highwag is located 70m dbtance

(approx.) from the proposed project site and quart located at on eleuation of

8 m from the higfuuag Leuel.

ii. At o distance of onlg 70 meters, and eleuation of about I m, there is a

substantial isk that Jlg rock duing btasting operation auld reach the

highwag, potentiaLlg causing :

a. Phgsical harm to uehicles and commuters,

b. Phgsical damage to the road infrastructure,

c. Legal liabilities for the project deuelopers

d. Temporary or pennanent di-sruptions to traffic Jlortt.

?his risk is unacceptable for an infrastntcture element as uital as o highuag'

Therefore, SEAC after detailed discussircn decided not to recommend the

grant of Terms of Reference (TOR) for the aboue said reasons. Hence, the

Committee decided to close ond record the file-"

4.

PaBe 2 of 5

Iember Secrotrry
STAIE LEVEL ENVIROI{iIE}II 5Agr

AISESSIEXI AUTIIORITY .IAIT XA['
Xo.g,Ictr[,$ Roo.,rns-lxIorl+urc Ll (
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5. It is respectfully submitted that the proposal was subsequentiy piaced in
the 8366 meeting held on 13.05.2025.

" The Authoritg noted that a"s per TNMMC Rules, 1959, a safefu distance of SOm
is to be prouided from ang public road.s. Houteuer, it was obserued from SEAC
minutes that the proposed site i.s at a di.stance of 7Om from the road/ highwag.
Hence, the Authority decided to refer back the proposal to SEAC- 1 for re-
consideration for the aboue mentioned reasons.,'

6. It is respectfully submitted that the proposal was subsequently placed in
the 583rd meeting held on 30.06.2025.

"The Committee carefully examined the preuious history of the proposal

and query raised by the Authoritg.

The Committee is of the uieut that

i. The Jly rocks ejected during brasting can trauer d.istances wen begond
loom under certain geologicar and operationar conditions, especiafiy in the
absence of adequate natural and artificial barriers. Moreouer, this proposed.
quarry i.s fresh on a uirgin hillock of eleuated. terrain.

ii. Euen if the TNMMC Rules, j9S9 permits a safety distance of SOm from
ang publb roads, this indiuidual proposar can still be exempted consid.ering
the safetg of the pubLic passing through the National Highuay.

iii. The proposed site lies onlg 7Om (approx..) from the NH and. blasting
operations pose a well-documented ri.sk of Jtg rock up to or begond. 4OOm

as per DGMS Circular No.2 of 2OO3.

iu. Giuen the inherent risks associafe d" with blasting operations, particularly
the potential of fly rock to trauel unpredictable distances beyond. the blast
zone, this proimitg poses a significant safety hazard_.

Hence, in the interest of publb safetg and risk to lift againstJly rocks duing
blasting, the committee decided to re-iterate the earlier decision of not
recommending this proposal for grant of Terms of Reference.,,

UemUe, S"cre-tary
STATE LEVEL ENVIRONITIENT ITPACT

ASTIESSXEI{T AUTHORITY . TAIIL IIAII'
o. U7, xetros, $l Floa,

lru lLlri ilrndanm, Cidrdal60 lr
,s
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7. It is respectfully submitted that the proposal was subsequently placed in

the 855m meeting held on 1 8.O7.2O25. In view of the SEAC

recommendation in 583'd meeting "Hence, the Authoritg decided to close

and record the fiIe."

It is respectfuily submitted that the rejection of TOR was on 24 l07 /2025.

It is respectfully submitted that the proponent has submitted a

Reconsideration request vide letter dated 29.07 .2025.

10. It is respectfi.rlly submitted that the proposal was placed it1 869th

meeting of SEIAA held on 1 1.08.2025 "After detailed discussions

the Authority decided to reject the reconsideration request of the

project proponent for the sarne reasons quoted earlier."

11. It is respectfirlly submitted that the rejection of the reconsideration

letter was sent to the proponent on 20.08.2025 vide Ietter No. SEIAA-

TN/F.No. r2O4O/2025

12. It is submitted that wen though the project satisfies the legal guideline,

it is not a mandate to be followed especially in cases where the expert

opinion on an individual basis is otherwise. In tJre present case, the SEAC

noted in its 836th meeting considered the impact of blasting under

"individual geological and operational conditions". The status of the quarry

site being a virgin one and the elevation profile were compared and the

assessment of risk was done in an objective fashion which compelled tl.e

authoritSr to decide against the grant to the project.

13. It is submitted that the claim of the Appellant of having satisfred the

legal requirement of 50m is merely a technical one and does not anywhere

provide any mechanism against the inherent risks of the project' Further,

the SEAC also noted that in the absence of any natural barriers and in the

local environmental setting, the risk of impact on the highway is multifold

and thus recommend for rejection of the proposal. Ttrere is no vested legal

right of the Appellant in such a situation to claim for the grant of clearance

when the observations have been scientific and rooted with reason' The

SEAC and the SEIAA being the expert bodies who have reviewefr the

8.

9.

Iomber Secretary 11 ,gfAIE LEVEL ENVIRONMETIT IIPACT . 
I S

ASSES{IIEXT AUIHORITY. TAIIIL I{AOI,,
Xo, 327, IsUo+ $ Hoo.,

lhl Srlri, llandanam, Cicnnai{o0 Cti.
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environmental risks have on overall evaluation decided to reject the

proposal which is scientific, reasoned and as such the appeal is only for

private business interest and deserves to be rejected.

It is therefore prayed that this Honble Tribunal may be pleased to dismiss

the appeal and pass such orders as this Hon'ble Tribuna-l may deem to fit
and proper in light of the facts and circumstances of this case ald thus
render justice.

fember Secotary
STATE LEVEL EI{VIROI{Itrr IPACT

ASSESSTIEI{T AUIHORTTY. Utt. ilATIU
Xo. 327, IgUB, lt tur, > I . -&0. thbi, it nd.rlIl, Cfr.a.al B!' I >

Solemnly alfirmed in Chennai Before me,

On this the 2 lst day of January 2026

sigrred his name in my presence

Advocate, Chennai
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1.
The copies of the environmental clearance shall be submitted by the project proponents to the Heads of local 
bodies, Panchayats and Municipal Bodies in addition to the relevant offices of the Government who in turn has to 
display the same for 30 days from the date of receipt.

1.
The project proponent shall inform the Regional Office as well as the Ministry, the date of financial closure and 
final approval of the project by the concerned authorities, commencing the land development work and start of 
production operation by the project.

 

3.2. Agenda Item No 2:

3.2.1. Details of the proposal

Hosapuram Village Rough Stone Quarry Lease by RAJA located at KRISHNAGIRI,TAMIL NADU

Proposal For Fresh ToR

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/533272/2025 12040 09/04/2025 Mining of minerals (1(a))  

3.2.2. Deliberations by the committee in previous meetings

Date of SEAC 1 :13/05/2025 

Page 20 of 136
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Deliberations of SEAC 1 :

The SEAC noted the following:

1. The project proponent, Thiru. S. Raja has applied for Terms of Reference for proposed Rough 

Stone quarry over an extent of 1.50.0 Ha in S.F. No. 359 (Part) Hosapuram Village, 

Denkanikottai Taluk, Krishnagiri District, Tamil Nadu.

2. The project/activity is covered under Category “B1” of Item 1(a) “Mining of Minerals” of the 

Schedule to the EIA Notification, 2006 as amended.

3. As per approved mining plan, the lease period is for 10 years, the mining plan is valid for 10 years 

for total production quantity of 196185 m3 of Rough stone, annual peak production shall not 

exceed 38545 m3 of Rough stone, for an ultimate depth of mining of 36 m (8m AGL + 28m 

BGL).

4. The Committee noted the following:

i. From kml view, the National Highway is located 70m distance (approx.) from the proposed project site 

and quart located at an elevation of 8 m from the highway level.

ii. At a distance of only 70 meters, and elevation of about 8 m, there is a substantial risk that fly rock 

during blasting operation could reach the highway, potentially causing:

a. Physical harm to vehicles and commuters,

b. Physical damage to the road infrastructure,

c. Legal liabilities for the project developers

d. Temporary or permanent disruptions to traffic flow.

This risk is unacceptable for an infrastructure element as vital as a highway.

 

Committee Recommendation:

Hence, SEAC, after detailed discussion decided not to recommend the grant of Terms of 

Reference (TOR) for the above said reasons. Hence, the Committee decided to close and record 

the file.

 

3.2.3. Deliberations by the SEIAA in current meetings

The Authority noted that the subject was placed in the 564th SEAC-I meeting held on 13.05.2025. The Committee 

noted the following:

i. From kml view, the National Highway is located 70m distance (approx.) from the proposed project site and quart 

located at an elevation of 8 m from the highway level.

ii. At a distance of only 70 meters, and elevation of about 8 m, there is a substantial risk that fly rock during blasting 

operation could reach the highway, potentially causing:

a. Physical harm to vehicles and commuters,

b. Physical damage to the road infrastructure,

c. Legal liabilities for the project developers

d. Temporary or permanent disruptions to traffic flow.

This risk is unacceptable for an infrastructure element as vital as a highway.

Hence, SEAC, after detailed discussion decided not to recommend the grant of Terms of Reference (TOR) for the above 

said reasons. Hence, the Committee decided to close and record the file.

The Authority noted that as per TNMMC Rules, 1959, a safety distance of 50m is to be provided from any public roads. 
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However, it was observed from SEAC minutes that the proposed site is at a distance of 70m from the road/highway.
Hence, the Authority decided to refer back the proposal to SEAC-1 for re-consideration for the above mentioned 
reasons.

3.2.4. Recommendation of SEIAA

Refer-Back to SEAC for Reconsideration

 

3.3. Agenda Item No 3:

3.3.1. Details of the proposal

M/s. SRC Projects Private Limited, Rough Stone and Gravel Quarry Project by SRC PROJECTS PRIVATE LI
MITED located at TIRUVANNAMALAI,TAMIL NADU

Proposal For Fresh ToR

Proposal No File No Submission Date Activity 
(Schedule Item)

SIA/TN/MIN/534742/2025 12086 21/04/2025 Mining of minerals (1(a))  

3.3.2. Deliberations by the committee in previous meetings

Date of SEAC 1 :13/05/2025 
Deliberations of SEAC 1 :

The SEAC noted the following:

1. The project proponent, M/s. SRC Projects Private Limited has applied for Terms of Reference 

for the Proposed Rough Stone and Gravel Quarry over an extent of 7.98.7 Ha in S.F. Nos. 

208/3B2, 208/4A, 208/4B2, 208/2H, 230/2, 230/3, 230/4, 230/5, 230/6, 230/7, 230/8, 230/9, 

230/10A, 230/10B, 230/11, 230/12A, 230/12B, 230/14A, 230/14B, 230/14C, 230/14D, 230/15, 

230/16A, 230/16B, 230/18, 230/19, 230/20, 230/22C, 230/24, 230/25, 230/26, 230/27, 230/30, 

230/31, 230/33, 230/34, 230/37, 230/38 & 230/39 of Chithathoor Village, Vembakkam Taluk, 

Tiruvannamalai District, Tamil Nadu.

2. The project/activity is covered under Category “B1” of Item 1(a) “Mining of Minerals Projects” of 

the Schedule to the EIA Notification, 2006 as amended.

3. As per mining plan, the lease period is for 10 years, the mining plan is valid for 10 years. The total 

production capacity is 50,13,217 Ts of rough stone & 2,55,656 Ts of Gravel and annual peak 

production shall not exceed 6,01,785 Ts of rough stone & 50,808 Ts of Gravel for an ultimate 

depth of mining of 86 m BGL.

 

Committee Recommendation:
Based on the presentation and details furnished by the project proponent, SEAC decided to grant 
Terms of Reference (TOR) with Public Hearing.

 

3.3.3. Deliberations by the SEIAA in current meetings
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File No: 12040
Government of India

Ministry of Environment, Forest and Climate 
Change

(Issued by the State Environment Impact 
Assessment Authority(SEIAA), TAMIL NADU)

***

Dated 24/07/2025

To,

Thiru. S. Raja
S/o.Siddappa,M/s. Siddeshwara Enterprises, Grace Royal Homes,Gobanapalli Post & Village,Hosur Taluk, 
Krishnagiri District, TAMIL NADU - 635110
siddapparaja706@gmail.com

Sub: Rejection of Terms of Reference (ToR) to the proposed Project under the EIA Notification 2006-and as 
amended thereof -regarding.

Sir,
This is in reference to your application submitted to SEIAA-TN vide proposal number 
SIA/TN/MIN/533272/2025 for Rejection of prior Terms of Reference (ToR) to the project under the provision 
of the EIA Notification 2006-and as amended thereof.

The particulars of the proposal are as below :

(i) TOR Identification No. TO25B0108TN5400290N

(ii) File No. 12040

(iii) Clearance Type Fresh ToR

(iv) Category B1

(v) Project/Activity Included Schedule No. 1(a) Mining of minerals,1(a) Mining of minerals

(vi) Name of Project Hosapuram Village Rough Stone Quarry Lease

(vii) Name of Company/Organization RAJA

(viii) Location of Project (District, State) KRISHNAGIRI, TAMIL NADU

(ix) Issuing Authority SEIAA

(x) Applicability of General Conditions no

SEIAA REMARKS:
The Authority noted the following:
1. Earlier, the proposal was placed in the 564th meeting of SEAC held on 13.05.2025. The Committee noted the following:
i. From kml view, the National Highway is located 70 m distance (approx.) from the proposed project site and quarry 
located at an elevation of 8 m from the highway level.
ii. At a distance of only 70 meters, and elevation of about 8 m, there is a substantial risk that fly rock during blasting 

Page 1 of 3SIA/TN/MIN/533272/2025
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operation could reach the highway, potentially causing:
a. Physical harm to vehicles and commuters,
b. Physical damage to the road infrastructure,
c. Legal liabilities for the project developers
d. Temporary or permanent disruptions to traffic flow.
This risk is unacceptable for an infrastructure element as vital as a highway.

Hence, SEAC-I, after detailed discussion decided not to recommend the grant of Terms of Reference (TOR) for the above 
said reasons.
1. Subsequently, the proposal was placed in the 836th Authority meeting held on 06.06.2025 & 11.06.2025. The Authority 
noted that as per TNMMC Rules, 1959, a safety distance of 50m is to be provided from any public roads. However, it was 
observed from SEAC minutes that the proposed site is at a distance of 70m from the road/highway. Hence, the Authority 
decided to refer back the proposal to SEAC-I for re-consideration for the above-mentioned reasons.
2. Based on the above, the proposal was placed in this 583rd meeting of SEAC-I held on 30.06.2025. The Committee 
carefully examined the previous history of the proposal and query raised by the Authority.
The Committee is of the view that

The fly rocks ejected during blasting can travel distances well beyond 100m under certain geological and operational 
conditions, especially in the absence of adequate natural and artificial barriers. Moreover, this proposed quarry is fresh 
on a virgin hillock of elevated terrain.

i. 

Even if the TNMMC Rules, 1959 permits a safety distance of 50m from any public roads, this individual proposal can 
still be exempted considering the safety of the public passing through the National Highway.

ii. 

The proposed site lies only 70m (approx..) from the NH and blasting operations pose a well-documented risk of fly 
rock up to or beyond 400m as per DGMS Circular No.2 of 2003.

iii. 

Given the inherent risks associated with blasting operations, particularly the potential of fly rock to travel 
unpredictable distances beyond the blast zone, this proximity poses a significant safety hazard.

iv. 

Hence, in the interest of public safety and risk to life against fly rocks during blasting, the Committee decided to re-iterate 
the earlier decision of not recommending this proposal for grant of Terms of Reference.
In view of the above, the 855th Authority, after detailed discussions, also decided to reject the proposal. Hence, the 
Authority decided to close and record the file.
Further, any appeal against this rejection shall lie with the National Green Tribunal, if preferred, within a period of 30 
days as prescribed under Section 16 of the National Green Tribunal Act, 2010.

Additional Terms of Reference
N/A

Page 2 of 3SIA/TN/MIN/533272/2025
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Annexure 1

Send Approval Copy To (In case of multiple use comma as separator)

Page 3 of 3SIA/TN/MIN/533272/2025

Digitally Signed by : A R Rahul Nadh IAS
Member Secretary, SEIAA

Date: 24/07/2025

Signature Not Verified
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From,
S. Raja,
S/o. Siddappa,
M/s. Siddeswara Enterprises,
Grace Royal Homes,
45/3, Gopanapalli Village & Post,
Hosur Taluk - 635 110,
Krishnagiri District.
Cell: 9952464994.

Date: 29.07.2025

To,
The Honorable Member Secretary,
Tamil Nadu State Environmental Impact
Assessment Authority (SEIAA),
No. 327, 9th Floor,
Metro, Anna Salai,
Nandanam, Chennai - 600 035.

Respected Sir,

Subject: Appeal petition requesting reconsideration of the rejection of Environmental Clearance (EC) and
to grant Environmental Clearance (EC) for the quarry located in Krishnagiri District,
Denkanikottai Taluk, Hosur Village, Survey No. 359 (Part), covering 1.50.00 Hectares of
Government Poramboke land, which is situated approximately 70 meters South-East of the
National Highway 948A STRR road and 220 meters North-East of the quarry (SEIAA - File No.
12040).

I am a permanent resident at the above-mentioned address. In the online (E-Tender) auction held
for the grant of ordinary stone quarrying permission in 1.50.00 Hectares of Government Poramboke land in
Survey No. 359 (Part), Hosur Village, Denkanikottai Taluk, Krishnagiri District, I was allotted the site for
the highest bid amount of Rs. 1,61,37,308/-. After I paid the full auction amount, a 10-year lease right was
granted on 27.02.2025. Subsequently, the Mining Plan Approval Letter and 500m Radius Cluster Letter
were issued on 04.04.2025. When an application was submitted to the Tamil Nadu State Environmental
Impact Assessment Authority (SEIAA) on 09.04.2025 for Environmental Clearance (EC), my application
File...

31
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Approved for filing as No. 12040, and during the SEAC expert committee review on 13.05.2025,

(i). From kml view, the National Highway is located 70m distance (approx.) from the
proposed project sit and quart located at an elevation 8m from the highway level.

(ii). At a distance of only 70 meters, and elevation of about 8m, there is substantial risk
that fly rock during blasting operation could reach the highway, potentially causing:

a. Physical harm to vehicles and commuters,

b. Physical damage to the road infrastructure.

c. Legal liabilities for the project developers

d. Temporary or permanent disruptions to traffic flow.

This risk is unacceptable for an infrastructure element as vital as a highway.

Committee Recommendation :

Hence, SEAC, after detailed discussion decided not to recommend the grant of Terms of
Reference (TOR) for the above said reasons. Hence, the committee decided to close and record the
file, and accordingly, the application for ordinary stone quarry permission was rejected.
Subsequently, on 06.06.2025, the SEIAA-2 Authority noted that as per TNMMC Rules, 1959, a
safety distance of 50m is to provided from any public roads. However, it was observed from
SEAC minutes that the proposed site is at a distance of 70m from the road/highway. Hence, the
Authority decided to refer back the proposal to SEAC-1 for reconsideration for the above
mentioned reasons, and when it was reconsidered in the presence of the same expert committee on
30.06.2025, the Committee's decision :

(i). The fly rocks ejected during blastin can travel distances well beyond 100m under
certain geological and operational conditions, especially in the absence of adequate
natural and artificial barriers. Moreover, this proposed quarry is fresh on a virgin
hillock of elevated terrain.

(ii). Even if the TNMMC Rules, 1959 permits a safety distance of 50m from any public
roads, this individual proposal can still be exempted considering the safety of the
public passing thought the National Highway.

32
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(iii). The proposed site lies only 70m (approx.) from the NH and blasting operations pose a
well-documented risk of fly rock up to or beyond 400m as per DGMS Circular No.2 of
2003.

(iv). Given the inherent risks associated with blasting operations, particularly the potential of
fly rock to travel unpredictable distance beyond the blast zone, this proximity poses as
significant safety hazard.

Hence, in the interest of public safety and risk to life against fly rocks during blasting, the
committee decided to re-iterate the earlier decision of not recommending this proposal for grant of
Terms of Reference.

In view of the above, the 855th Authority, after detailed discussions, also decided to reject
the proposal. Hence, the Authority decided to close and record the file as rejected. The rejection
based on the assumption that the road work is not fully completed and the quarry work has not
started, citing the above reasons, has caused great shock and mental agony.

To grant permission for an ordinary stone quarry on government land, based on the
circular of the District Collector (Tamil Nadu Minor Mineral Concession Rules 1959), in
Krishnagiri District, Denkanikottai Taluk, Hosur Village, Survey No. 359 (Part), measuring
1.50.00 hectares, the relevant Village Administrative Officer, Kelamangalam Revenue Inspector,
Denkanikottai Deputy Tahsildar, Denkanikottai Tahsildar, Hosur Sub-Collector, and Krishnagiri
District Forest Wildlife Warden, for Survey No. 359 (Part) measuring 1.50.00 hectares, conducted
a field inspection and submitted a report to the Krishnagiri District Collector stating that there is
no objection to conducting an ordinary stone quarry. Subsequently, a committee comprising the
Regional Joint Director of Geology and Mining, Villupuram Region; Deputy Director of Geology
and Mining, Krishnagiri; Deputy Director of Geology and Mining, Dharmapuri; Assistant
Geologist O/o Assistant Director of Geology and Mining, Thiruvallur; Assistant Director of
Geology and Mining, Tirunelveli; Assistant Geologist O/o Assistant Director of Geology and
Mining, Krishnagiri; and Assistant Director of Geology and Mining, Krishnagiri, conducted a field
inspection of the said land, performed an assessment, and recommended granting permission for
the stone quarry.
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The District Collector issued an order under the Tamil Nadu Minor Mineral Concession Rules, 1959, as 

informed by the Revenue Divisional Officer, Kulithalai, on 16.11.2024, regarding an application 

submitted by the petitioner. In the order, it is stated that in the survey number mentioned as 359 (Part), 

located in Keerankudi Village, Thogamalai Taluk, Karur District, an e-tender was conducted for 

quarrying rough stone. The highest bid amount was Rs. 1,61,37,308/-, and the successful bidder was 

confirmed on 27.02.2025. Subsequently, Mining Plan Approval Letter and 500m Radius Cluster Letter 

were issued on 04.04.2025 and 09.04.2025, respectively. Since the area is near the eastern side of the 

soil road, the quarry operation was objected to by the residents of the surrounding villages, and the 

matter reached the government. 

1). Based on the petition filed by the above-mentioned residents, the Department examined the 

matter and found that the quarry site in Survey No. 220/1 (Part-1), measuring 3.00.00 hectares, 

situated at Keeranur Village, Kulithalai Taluk, lies on the western side of the 948A STRR alignment, at 

a distance of 90 meters from the road. The proposal had already obtained TOR approval on 22.06.2023, 

and Environmental Clearance (EC) was not yet issued by SEIAA. 

2). Based on the petition filed by the same residents, another quarry site in Survey No. 220/1 (Part-III), 

measuring 3.00.00 hectares, situated at Keeranur Village, Kulithalai Taluk, is located on the western 

side of the 948A STRR alignment, at a distance of 210 meters from the road. This proposal had also 

received TOR approval on 22.06.2023, and Environmental Clearance (EC) was not yet issued by SEIAA. 

3). In the quarry site in Survey No. 381 (Part-1), measuring 1.30.00 hectares, located at Keerankudi 

Village, Kulithalai Taluk, the site lies on the eastern side of the 948A STRR alignment, at a distance of 

60 meters from the road. Environmental Clearance (EC) was issued on 15.05.2024, and later, on 

28.10.2024, a 10-year lease agreement was executed. Subsequently, on 02.12.2024, in connection with 

the quarry lease, the State Appellate Authority made the order. 

4). In the quarry site in Survey No. 381 (Part-2), measuring 1.50.00 hectares, located at Keerankudi 

Village, Kulithalai Taluk, the site lies on the eastern side of the 948A STRR alignment, at a distance of 

120 meters from the road. Environmental Clearance (EC) was issued on 03.04.2025. However, by order 

dated 16.07.2025, the quarry lease was revoked, and the Environmental Clearance granted by SEIAA 

was quashed by the Hon’ble High Court, Madras Bench. 

5). In the quarry site in Survey No. 220/1 (Part-2), measuring 3.00.00 hectares, situated at Keeranur 

Village, Kulithalai Taluk, the site lies on the western side of the 948A STRR alignment, at a distance of 

180 meters from the road. Environmental Clearance (EC) was issued on 05.08.2024. However, the lease 

was objected to by the local residents, and the Tamil Nadu Minor Mineral Concession Rules, 1959, 
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under the rule relating to quarry operations in any public road within 50 meters, the quarry lease was 

revoked by the authority, and the environmental clearance was cancelled. 

6). In the quarry site in Survey No. 220/1 (Part-4), measuring 3.00.00 hectares, located at Keeranur 

Village, Kulithalai Taluk, the site lies on the western side of the 948A STRR alignment, at a distance of 

350 meters from the road. Environmental Clearance (EC) was issued on 10.01.2024 and later, on 

20.05.2024, a 10-year quarry lease was granted. Subsequently, the quarry lease was cancelled by the 

authority. 

In the above, the quarry site located on the western side of the 948A STRR alignment, in a distance of 

70 meters from the road, was considered a public road for the purpose of the Tamil Nadu Minor 

Mineral Concession Rules, 1959, under the general interpretation of “Any Public Road” within 50 

meters. Based on this, the quarry lease and the environmental clearance were both cancelled. 

Further, the 948A STRR alignment in Keeranur Village, Kulithalai Taluk, Karur District, was first 

determined under the Phase-III road project for a length of 35 km, and on 10.02.2022, the work was 

awarded to Montecarlo Belakondapalli Highway (P) Ltd. for the road widening project. 

From there, the road development phases were carried out as follows: Phase-I (79 km), Phase-II 

(65.250 km), and the remaining road sections. The Phase-II road alignment of the 948A STRR passes 

near the National Park area on the eastern side of the road. Therefore, quarry operations were not 

permitted in that stretch. 

Accordingly, the quarry site situated on the western side of the 948A STRR alignment was treated as 

falling within the road-protection zone, and the quarry operation was objected to by the public. It was 

also stated that the quarry site located on the eastern side, at a distance of 70 meters from the road, 

is not covered by the restriction under the Environmental Clearance issued earlier. 
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This is a Tamil RTI (Right to Information) response letter from the Public Information 

Officer regarding queries on National Highway No. 948A STRR road project connecting 

Karnataka and Tamil Nadu via Thengkanikottai and Hosur taluks. 

Sender Details 

From: 

Mrs. Kamatchi, M.Sc., M.Phil., 

Public Information Officer / Personal Assistant to the Special District Revenue Officer (NH), 

Arul Vajram Complex, 

20/1, Prakash Nagar, 

2nd Cross, Thinnur, 

Thengkanikottai Road, Hosur. 

Recipient Details 

To: 

Mr. Murugan S/o Govindan, 

S. No. 374, Chandarpatti, 

Nekundi Village, 

Pandalam Post, 

Nallampalli Block, 

Krishnagiri - 635 803, 

Phone: 9626256006. 

Reference and Date 

Ref No: 498/2025 (L3) 

Date: 06.2025 

Subject: Providing information under Section 6(1) of the Right to Information Act 2005 in 

response to application dated 21.05.2025. 

Response Table 1 

Serial 

No. Requested Details Response 

1 

Details of the company name and address that 

has taken the tender for road works for National 

Highway No. 948A STRR road from 

Karnataka state through Tamil Nadu state, 

Thengkanikottai taluk, Hosur taluk to connect 

with Karnataka state road. 

From K.M. 142-086 to K.M. 179-

969: M/s. Montecarlo, 

Belakondapalli Highway Private 

Limited, Thorapalli Agraharam 

Post, Hosur Taluk, Pin-635 109. 

From K.M. 134-942 to K.M. 142-

086, tender not yet finalized.  

2 

Date on which tender was issued for road 

works for National Highway No. 948A STRR 

road from Karnataka state through Tamil Nadu 

state, Thengkanikottai taluk, Hosur taluk to 

connect with Karnataka state road, and the date 

From K.M. 142-086 to K.M. 179-

969, tender date 10.02.2022; date 

for road work completion not yet 

determined.  
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Serial 

No. Requested Details Response 

by which National Highway No. 948A STRR 

road work should be completed. 

3 

Whether land acquisition work has been 

completed in Thengkanikottai taluk and Hosur 

taluk areas for the road works of National 

Highway No. 948A STRR road from 

Karnataka state through Tamil Nadu state, 

Thengkanikottai taluk, Hosur taluk to connect 

with Karnataka state road. 

Land acquisition work not yet fully 

completed.  

Response Table 2 

Serial 

No. Requested Details Response 

Serial No. Requested Details Response 

4 

Whether toll-free usage is provided without toll charges 

to landowners whose private patta land has been 

acquired for road works on National Highway No. 

948A STRR road from Karnataka state through Tamil 

Nadu state, Thengkanikottai taluk, Hosur taluk to 

connect with Karnataka state road. 

Files related to 

this matter are 

not maintained 

in this office.  

5 

Whether access roads are being constructed for the 

entire National Highway No. 948A STRR road from 

Karnataka state through Tamil Nadu state, 

Thengkanikottai taluk, Hosur taluk to connect with 

Karnataka state road. 

Access roads 

have been 

constructed in 

necessary 

places.  

Signature 

Public Information Officer / 

Personal Assistant to the Special District Revenue Officer (NH) 

948A, STRR, Hosur. 

16.6.25 
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BEFORE THE HON’BLE  

NATIONAL GREEN TRIBUNAL 

SOUTHERN ZONE, CHENNAI 

Appeal No. 42 of 2025 (SZ) 

Thiru. S. Raja, 

S/o. P. Siddappa, 

M/s. Siddeshwara Enterprises, 

Grace Royal Homes, 

No.45/3, Gobanapalli post and village, 

Hosur taluk, 

Krishnagiri District 629 002 

Ph. 90424 04030 

Email: yashwanthrajan.adv@gmail.com 

…Appellant 

Vs 

State Level Environment Impact Assessment 

Authority (SEIAA), 

Rep. by its Member Secretary, 

And Another 

…Respondent 

 

 

 

 

COUNTER AFFIDAVIT OF 1st RESPONDENT 

 

 

 

 

 

COUNSEL FOR 1st RESPONDENTS 
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